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MR. DEPUTY CHAIRMAN: I accept that. ...(Interruptions)... 1 said that it is a

collective responsibility, it can be done. I have already made it clear. Please sit down.

SHRI TAPAN KUMAR SEN: Will you certify what the hon. Minister,
Shri Venkaiah has said that we are giving our running commentary through the issues
raised by the hon. Members? He can’t say that we are giving running commentary

to accuse the Government.

MR. DEPUTY CHAIRMAN: I will go through the record, and if there is anything
to be expunged, I will do it. ...(Interruptions)... Shri Naresh Agrawal. I would request

Members; let us proceed with Zero Hour submissions. There are 13 notices.

Surcharge on digital payments after demonetisation
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SHRI SITARAM YECHURY (West Bengal): Sir, I associate myself with the issue
raised by the hon. Member, Shri Naresh Agrawal. Sir, this month, only yesterday
I got a notice from the State Bank of India, Parliament House deducting ¥ 144
as charges for use of the ATM card. This is happening without any announcement
whether you use it or not. But I have not used it, yet, they have deducted I 144.

...(Interruptions)...

SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the issue raised
by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with

the issue raised by the hon. Member.
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MR. DEPUTY CHAIRMAN: Now, Shri Md. Nadimul Haque.
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MR. DEPUTY CHAIRMAN: That is okay. But, the personal complaint of

Yechuryji may be conveyed to the hon. Finance Minister.
SHRI MUKHTAR ABBAS NAQVI: Okay.
MR. DEPUTY CHAIRMAN: Shri Md. Nadimul Haque.
Need to regulate the medical healthcare in private hospitals

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, in the absence of doctors
and dissatisfaction with quality standards at State-run public hospitals, an increasing
proportion of people are using private healthcare facilities though they are more
expensive. In 2014, the average cost of hospital care by a public utility was ¥ 6,120/-
while private institutions were four times more costly at ¥ 25,850/-. Sir, in the last
decade, while the cost of treatment has more or less doubled, insurance cover is still
less than 50 per cent. However, recent cases in multi-speciality hospitals across the
country show a dismal State of private healthcare. Private hospitals lack transparency,
often resulting in an increase in medical negligence, amounting to severe injuries,
and even, death. A case in point is that of Sanjay Roy, a Dankuni resident, at a
world famous private hospital in Kolkata. He sadly died due to alleged medical

negligence.

Sir, here I want all hon. Members to listen, and listen with feelings because,

only then, you will understand what pains his family had to go through.

The point that I want to highlight is that hospital authorities refused to release
his dead body unless the hospital dues were cleared. His family had to keep their
fixed deposit certificates as a security, only then, his body was released. Sir, the West
Bengal Government has passed an Act which seeks to bring more transparency in the
healthcare, ending harassment of patients and checking medical negligence in private
hospitals and nursing homes. Private hospitals will now have to pay compensation in
cases of medical negligence with fine as high as ¥ 10 lakh or more. Sir, similarly,
there ought to be a Central law regulating private hospitals in terms of over-pricing
of medical treatment, cancellation of licences and payment of compensations in cases

of medical negligence.

Finally, what we all need to understand is that healthcare service is not a
commercial proposition. It is a service which should be delivered with humility and

a human touch. I end with a Urdu couplet, Sir.
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